>

N ’-“\"
"“\ -
S

-..--2/-

IN THO COLNTAAL ADMINISTRATI. TRIGUNAL @ HYSERABAD BLNCH 3
; ET HYD o ABRD )

Ue.873, 674, 875 of 1993
(R.530, 932, 948 of 1993
UK.1250 end 1579 of 1993

‘Ot.of doclisioniS5~11-194

Letuesani

1e T srinivese Rao - OUAR.B73/93 S
2. Gie teiiusman tha Gew - LA,274/93 : -

3. k.. Parcsuram - (h.875/93 S
~4qe VN, Subbereyudu - UAR.930/97 B
5, K. krishnamuithy - 0R.932/93 Lo
5. V. bubbanaresaish . ©A.948/93 .

7. Y. Ramekcishna Reso - WLA,1250/93 .and i
8. w., ilurris ' ; - 0R,1578/93 '

,..Abplicants
finc

1. Union of Indis, Rep.by
secratery *o sovi. of india,
Min. T Coweunication

New Volhi,

2. ihe (hairmen, ,
Telécum, Commission Deptt.
of Telacomnunications ,
sanchar Bhavan, New - slhi.

1, Mstt. Lirector Lunerel (79,
fin. of Communicationas

eptt. of Telecommunicetions
senchar Bhavan, New Uelhi.

4, Chief fenerzl ieneger,
arc i b Circle - ,
I9¥QE?TTEn1£ati°"s’ Ad Lirele, Common re'spondents
' se . at1 Fnan HNem.

Counsel fortna Applicants in , V. Venketeswars Rao,
all th: ahova ffas Advocate .

Counsel for the nespondents , MW. V. Raghava Reudy, =5C
4n 211 tha abnva GRS for Central Government.
CURAM

HON. Justice Sri V. Newledri Kao, Vica Chairmen
HON. Sri R. Rangerajsn, Member {Admn.,)

Gas B873/93, B74/93, B75/93, 930,/9%,
932/93, 948/93, 1250(83 end 151993

J A5 PRt HUN'BLE JUsSTICE SHRI V. NEELADRI RAG,
- _ V1L - CHEIROGAN i -

Ha;rd Shri V. Venkateswarsa Rao, learncd Covnerl for
the hpplicent and alsc shri N.V. Regheve Reddy, learned
gtand ing counsel for the Resgpondents.
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2a fis the sams point hes arisen for considsration, thet
can be convenien . v disnosed cf bv & common ordar.

3. fll these appliceants joinsd service asTelegraphists
and th: promoted as Iraffic Supervisor which was All Tndia

sénioyity unit till 1979, Grade of Traffic Sup rvisar was
made cirale dnit from 1973, Thﬁs those who were workirg
aguTraff;c suparvisecrs. by 1979 were re~uired *o ne ka options
for ellocation to the verious circle units and accordingly
they wars allotted 4o circla unite.

4, bven Lefore the grede of Traffic supervisor ‘gs mede
cir;la uni+, shri Beleswaia 3ingh and Shri P, Penjiars end
Shri L.5.5haw w81 prcwoted &s 5718 Group B on ad hoc basiss.
Kllegetion for theuw tp;licants that }hay weTe not offerad
ad hoc prnmetaor by ihe dates of Lromctjnn of Sri Hrlﬂswere
Singh ahri P. Penjiers and Shri L.S.3heaw as 547 Group B on
ed hoc%basis was not deniqd. ‘

5. The post of Traffic 3up ivisor wes re-dessignatsd

s A3T1 Gpooup C with effect from 1984, Pvenus for promo’ ion

from Trafiic SUparuisor A3TL Group € is to STT Group E which is

All Ingia seniority unit frem the begining. Even after
Tt ef fic Supervisor/Astt Group C was made circle unit, ell

the officers in the salid caedre in all + 2 units of ell tha

circles wfp are eligible may voluntser for consideration for~

przantion ta the 3 zdg of STI
6. Wnils the a;plicsnts'in LA, 1250/93 & 1579/93 wers

regulerly promoted as 571 Group B even usrior *o “he date of

the reguler promotion of their junior Shri P. Panjisra, other

applicents herein wore regularly oromoted as ST Group B
sarlier to e date of regdlar promotion of thair junior

Shri belsswugra Singh asijT; GIGUp =

7a lhe ellzgetions Tor the applicentsin (2,1250/93 end
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UA,1579/97 thct their'pay wey more,equel to the pey of Sﬁri
Pan jiera in the cadre of Traftic supsyrvisor, aﬁé tha pey uf-
the other applicentsherein was more/equal to the pay of Shri

beleswara Singh in the cacre U Traffic Supervisor wers not

dofiiads fThus.it is & cess where the pey of the respective |

eppiicents wey £3ither nore or squil to the pay of thedr rog-

"

pective juniol mhri Belewwurs Singin/Shri Menjiara on the cedres

of Tieffic Supwrvisur and thus pay in the cadre of 371 Group B

is last thon #bs pey of their zesgpactive juniocr Shri _aleswera

Singh/#. Yenjiere as on the cate of regular promc*ion of the

lettyr to the first of STL Croup B. An anomaly has erisen

as Shri_ialagmera Singf/ﬁhfi Panjiara.mﬁre prompted aus ST
Group © on ad Ror besis and thair period of Service as STT
Group © when ti..y worksd on ad hoc basis in thet cadre w:zs
belong taken into considaretion-for fixing their pey on their
fqgulﬁr piomotion &, 471 Group D

B it is troue vhet by the date of prowotion of the ge
eppLi:&nts g8 st U oup O, tieir respuctive juniurs v re /gt

in the szme circla while +hey weifwoikiny dn the yrude of
Traffic *updrUisur/ASTi Growp o Lut 2% 15 @ cess GhE e Yhri

£ leswere Lingh and Shrd Panjiars wers promctad-cn ad hoc basig
te 5TI Grous B even before the gfade of Traffic Sup;rviucr was
mede circla uwnit. Thus it is & case where the epplicants

mefs not offered promotion to 5T Group 8 when it was offered
on ao hoc besisto Shri Laleswsrs Singh enc to Shri Panjiare.
Then @e queskion of danial of the offer of prcmotion when i%
wess on &d hee ba;is oﬁ the part of the applicanta!doss nat
aris;; The ques*tion as to whether the benefit of steppingup
h;s to bs given to a senior if +he ad hoc promotion was givan to
junipr after the louer post was madg circla unit does np+ .arise
,far_ccnsidarétion for disposal of these UAs and hence we do not

-
deal witn *he seme for disposzal of thesge Lhas,
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is no* going *tu be allowed in the circuvstances refarrar +c

Here in which are similer in the fg 97¢/93 % 400/97

ooo-oog/-
e held in GA 974/93 & Ur 1001/93 that if steppingup

o

y the same

will be vicletive of griicls 14 o7 ths Zonstitiddon of India,

Fer th: reasons statedtherain, we hgld thaz+ +the éopliceants

L& 1?“0/93 & 15?9/9% have to be given thepay anusl +o the

; of Lnri renjiare as on trne dets of his raqular promo+ion

tc sTH Group L on notional basis. Uther appnlicents herein ;ave

93 yiven “the puoy equal to the pay of Shri Baleswara Singh

"

» 88 00 the date ¢Ff his reg ler prometion to STI Group & on

not ‘¥

zppl

#
ol é%pis. e held in UBs 974/93 % 1001/93 that ths

Acante ‘herein asheuldbs given +ths monetar henefit from 3

g.priur te the dete ¢t filin, of +the regpectise (N, Fer

redsauns statud, *tnarsin, wd ¥ ind thust the apolicuants h-r2in

beeve 40 e gliuwen the monatsry hepefidr fronm 3 vesrs prior

to %he dete of filing .ol *he r.oaspeochive UL,

10.

5.
5.
Te
8.

Theys bihg eps clepeesed of accorcingly. hNo costs,

CERSIFLILN_TLRL TRLE . LOIDY.
Lete 08 - 02 - 1994,
Court Gfficer
Central Administrative
iribun2l Hydsrsped vench
Hyderabad »

The secretary to Govt.of Indis., ,

Gwinistry o7 Cownunicatiuns, inion of Indig, New Delhil

The Chairman, Telecom Lomwmission, Dept.of Telecommunicastions,
senchetr Shavan, Naw delhi.

Ths fosistent Jirsctor Ganerzi (TE) “inistry of Comrunications,
s unt. of Telocowsunications, Govt. of Indis, danchar Thaven, ND.
Tha CHiaf Gensral faneger, Telsconmunics*ions,

f.p.Cizcle, Hyderabad - 500 001,

Lne copy to #r. V. Venksteswer Raa, Advocutz2, CAT, Hyﬂ.

ine couy %o fir, M.V.Rajyhava "eddy, Lddl ,LG5C. CAT,: iycs

Lhy cupy tu Liorary, AT, Hyd.

LUne Spare Copy.

// True copy //

;"



